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RAJYA SABHA 
Thursday, the 7th May, 1964[the 17th 

Vaisafcha 1886  (Safca) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

ORAL ANSWERS TO QUESTIONS Bus 

FARES IN DELHI 

*291. SHRI I. K. GUJRAL: Will the 
Minister of TRANSPORT be pleased to state: 

(a) whether the D.T.U. Bus fares have 
been revised with effect from the 1st of May, 
1964; 

(b) if so, what additional revenue this 
revision is likely to yield to the1 Delhi 
Transport Undertaking; 

-) whether it is a fact that there 
v. _s a difference of  opinion between 
the  Delhi  State  Transport Author.ty 
the Delhi Transport Undertaking 
about the revision of fares; and 

vd) what are the details of these 
differences and how these have been 
resolved? 

'rHE MINISTER    OP    TRANSPORT 
(SHRI RAJ BAHADUR):   (a)   Yes. 

(b) No forecast of the additional income, if 
any, likely to be derived is possible at this 
stage. 

(c) Yes. 

(d) A statement giving the information 
required is laid on the Table of the Sabha. 

STATEMENT 

The application of the Delhi Transport 
Undertaking for the rationalisation of fare 
structure was considered by the State 
Transport Authority, Delhi, at its meeting held 
on the 25th March, 1964, and they did not 
approve of the proposed rationalised fare 
structure, mainly 00 the consideration that it 
was likely to affect adversely the short 
distance passengers of the Delhi Transport 
Undertaking. The Undertaking filed before the 
State Transport Authority a revision petition 
explaining how the proposed fare structure 
was not likely to affect adversely the majority 
of its passengers. The revision petition filed 
by the Undertaking was considered by the 
State Transport Authority at its meeting held 
on the 10th April, 1964 and the proposed fare 
structure was approved with slight 
modification. 

A comparative statement showing the fare 
structure of the Delhi Transport Undertaking 
before 1st May, 1964, the fares proposed by 
the Undertaking and those approved by the 
State Transport Authority is enclosed. 
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SHRI I. K. GUJRAL: Sir, in the Statement 

given to me it has been mentioned that the 
DTU had suggested that for the first two 
kilometres 10 nP would be charged. Instead 
of that, the Authority suggested that for 25 
km., 10 nP should be charged. Is it also a fact 
that while the discussions were going on, a 
suggestion had been made by the Corporation 
that one more slab should be introduced for 1-
6 km. continuing to be charged 5 nP, which 
would have avoided all this trouble? 

SHRI RAJ BAHADUR: Sir, I am not at all 
aware of what happened in the course of the 
discussion. But the rest of the information is 
placed on the Table of the House 

SHRI I. K. GUJRAL: Is it also a fact that 
now it has been decided that for the first slab 
for children, 5 nP would be charged and that 
the question of reviving the concessional rate 

for passengers from refugee colonies is also 
being considered? 

SHRI RAJ BAHADUR: Sir, that is, of 
course, very well known. It has already been 
stated in the Press. 

SHRI I. K. GUJRAL: Is it also a fact that a 
few days ago some agitation by the Jan 
Sangh was launched in the town which 
resulted in the destroying of public property? 
in view of the fact that the emergency 
prevails and destroying of public property is a 
very serious offence, does the Government 
propose taking any action against those 
leaders who decided to launch this agitation? 

SHRI A. B. VAJPAYEE: On a point of 
order. Sir. This supplementary hardly arises 
out of this question. The Transport Minister is 
not in a position to say whether there is 
emergency or action should be taken against 
the Jan Sangh leaders under the emergency 
provisions. 
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MR. CHAIRMAN: Mr. Vajpayee, let the 
Transport Minister say something. 

SHRI RAJ BAHADUR: Evidently, Sir, the 
question lies in the domain of the Ministry of 
Home Affairs. 

 

SHRI D. THENGARI: May I know whether 
the private operators had offered earlier to 
run the uneconomic routes with lesser fares? 

SHRI RAJ BAHADUR: Sir, it is evident 
that this question has been raised from time to 
time on behalf of the private operators. When 
they want to take up business, they would 
definitely like to offer something better. It is 
not quite certain whether they will be able to 
stick to it. That is one thing. Secondly, it is 
the accepted policy, accepted by the elected 
representatives of the people in the 
Corporation, that they do not want to give 
over the services to private operators. 
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SHRI SANTOKH SINGH: In view of the 
fact that the bus fares have been increased, is 
there any scheme of doing away with the 
smoking buses which polish the pedestrian's 
face? 

SHRI RAJ BAHADUR: That is a matter of 
concern and this is the constant endeavour of 
the Corporation to see that the number of 
such buses that give trouble or emit smoke is 
reduced to the minimum. 

 

SHRI JOSEPH MATHEN: Sir, it is a 
speech. 

SHRI G. K. KAPOOR: It is a question. 

MR. CHAIRMAN: It is a long question. 



2155 Oral Answers [ 7 MAY 1964 ] to Questions 2156 

PANDIT S. S. N. TANKHA: IS the Minister 
aware that formerly the shortest distance fare 
was five naye paise. Then, it was increased to 
seven naye paise. Then it was increased to 
twelve. Now what is the present position? I 
do not know whether it is ten or twelve naye 
paise. 

SHRI RAJ BAHADUR: The minimum fare 
for 1*6 km. before the change was seven 
naye paise and then it has been fixed at ten 
naye parse for 2-5 km. It is true that before 
that there was some increase of fares but that 
was on the basis of distaace in miles. Before 
November 1957, that is before the 
introduction of the decimal coinage system, 
the fare was one anna, which is equal to six 
naye paise per mile. It was decreased from 
15th November, 1957 to five naye paise. 
From six naye paise it becama five, it was 
minus one naya paisa. If you want details, I 
have got other details. 

SHRI A. B. VAJPAYEE: I want to make a 
submission. Why not allow a half-an-hour 
discussion on this issue and the Minister may 
kindly agree to the discussion? The 
discussion may be held to-day or tomorrow 
and let everything be thrashed out. 

SHRI RAJ BAHADUR: I will just submit 
to you that there is an elected representative 
body of the citizens of Delhi, which is the 
Corporation. They are considering it every 
day arid are discussing this matter. If the 
House wants to give time, that is another 
matter. 

MR. CHAIRMAN: We have taken a good 
fourteen minutes on this. 

SHRI A. B. VAJPAYEE: Another half-an-
hour will not do any harm. 

SHRI I. K. GUJRAL: Sir,.... 

MR. CHAIRMAN: No afterthoughts. You 
have had your questions. 

 
[RUSH OF PASSENGERS IN TRAINS BIT-WEEN 

KOTA AND  SAWAI MADHOPUR 

•292. SHRI V. M. CHORDIA: Will the 
Minister of RAILWAYS be pleased to state the 
steps which are being taken to ease the heavy 
rush of passengers travelling in third class in 
the 19 Down train running between Kota and 
Sawai Madhopur?] 

 


